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2. N.Salam .
3. A.Arundhathi
4, DLMpralidhar
5. ﬁﬁpattabhi‘Ramaiq%
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1. The ‘Union of India, - }
rep. by its Secretary to Defence, i
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South Block, New Delhiﬁ

2. The Chairman & Director General

af Ordnance Factories,'
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3. The General Manager,
Jrdnance Factory.
Yeddumailaram, M?aak Dist.

Counsel for the Applicants : Shri V.Jagapathi
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Counsel for the Respondents 3 Shri’ﬁ.;.Devaraj, Sr.CGEC
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-(Grder per-H@n'ble'ShriIR,Rangarajan, Member (A) ).

|~

Heard Sri VJagaéathi counsel for the applicant and
Sri N.R.Devaraj, stgndlnglceuncel for the respondents,
2, | This OA is;filed'ﬁo d@glareltéelagtion:ef the third res-
perndent in appointiﬁg unqpalified and ineligible persons against
tﬁe vacancies of Chérgean,Grade-II_(&onfTechnical), on the basis
of dubiocus Russian #anguége Certificat%s produced by the candie-

:
illdgal, vied and without jurisdictien and

dates, as arbitrary,

corsequently direct{the ﬁhird reSpondehtot@ terminate the services
. |

|

cf the persens appaintedffraudulentlyFin terms of Govt, of India
1

| P :
C.M.Ne.11012/7/91-§stt (A) 4t,19-5-93 jor alternatively make seperate
| i

cadre in respect oﬁ the persons anointed as Russian Translators in
| ! I
the cadre of Charg?man, Grade-II and further direct the third res-

| :
pendent to £ill upfthe vacancies of chargéman Grade~II by Feeder
i ' |
categorv only. | :
' !

3, It is now, stated by the applicants counsel that the relief

‘asked for in this FA haﬁ been grantedgby the respondents. Hence the

0A has become infrhctuoﬁs and no furtﬁer orders are necessary.

4. In view ﬂf the abeve submissicn, the OA is dismissed as
' |
|

hav1ng beceme infructuous. No costs.

(s ,JM ARAMESFWAR)
Member (A)
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DA 505/85
Copy Lo:-
1. The Secretary to Defence, Ministry of Defenze, South Block,
few Delhi. :
2. The Ctamirman & Directer Sensral of Ordnance Factories, 10-A,
fuckland Rpad, Calcutta.
3. Ths General manaéer, Ordnance Facotry, Ysddumailaram, Medak Dist.
47 One copy to Mr. U.Jagapathi, Advocats ,EAT., Hyd. E
5. @ne copy to Mr. N.R.Devaraj, Sr.CGSC., CAT., Hyd.
6. One copy to D.R.{A), CAT., Hyd.
7. One copy duplicata.
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Admitted and Interis

irections
Issued.

Allouad
Dispospge” of with Directions

Dismissed

Dismissed a uit@draun
Dismissad fdr Default
Ordered/Rejefkted

No order as ka costs;
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